IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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pnion of Inpdia through General
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CORAM :

The Hon'ble Mr. Ne Dharmadap, Jydicisl Member

TherHom/ble ok

Whether Reporters of local papers may be allowed to see the Judgement?\/l‘y
To be referred to the Reporter or not ? AN

Whether their Lordships wish to see the fair copy of the Judgement ?M
To be circulated to all Benches of the .Tribunal ?ka
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JUDGEMENT

Mce Ne Dharmadgn, Judjcinl Membel

The applicants are Station MSters Grade-III+ They
are aggrieved by thé'refusal Qf the respondents to transfer
them to Trivandrum D&vision,taking into consideration. their
priority)in preférence to Respondents 4 to 12.

2. ‘At the time when the case was taken up fér final
héaring, leamed counsel appearing on both sides agreed

that the first relief in ﬁhis case does ﬁot Sur§ive in view
of the subsequent order passed bf the Rai}way transferring
the applicangs to Tr;vaﬁdrum DiviSion considering thelr
recueste. According to the keafned.cognsel for the applicapts
the only fufther grievance 0f the épplicants is regarding.
their seniority over R 4 to 12 in the Trivandrum Division.

pe submitted that ldentical guestion has been decided by

this Tribunal in O'A° 95 6/90 and OA 160/91 and the zpplicatiom
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itself can be disposed of directing the respondents to
consider the seniority of the applicants in the light of

ﬂﬁe judgments referred to abovee. |

3. The learped cpunsel for the respondents submitted
that the seniority of the applicants will be considered in
accordance with law if adﬁy%cti@n is given by ;he Tribunal .«
4. HVing heard learned counsel for both sides, I am

of the vyiew that the'application can be closed directing

the applicants to file a detailed representation before the
third respondent for fixation of their seniority in the
light of the law laid down by the Tribunal within a period of
two weeks from the date of receipt of a copy of the judZ$;§;:L
If such a representatjon is filed as directed above, the
third respondent shall dispose of the same within two months
from the date of receipt of the representation. ‘

5¢ In the p,sult, the application is disposed of

on the sbove lines,

Ge There shall be no order as to costse
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